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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALLRE

ORIGINAL APPLICATICN NG.969/93

THURSDRY THIS THE TWENTY THIRD DAY OF JUNE, 1994

MF. T.U, RAMANAN MEMBER (A )

r !

Shri K.R. Venugopalan,

Rged 44 years,

S/0 Shri K.V, Raman, :

! B2/7, Defence Accounts Department Qurs,

i Cambridge Layout, Ulscor, :
! Banhgalore - 560 008 Applicant

{ | ( Dr;m.S.-Nagaraja - Advocate )

| i

Ve

} . 1.!The Cocntroller of Defence Acccunts,
| (Resezrch & Development),
‘Bangalore - 560 093
|
2, 'The Controller of Defence Acccunts (R&D)
‘New Delhi |

.

3. The Controller Ceneral cf Defence Accounts,
\Government of India, '

|  R.K. Puram,

‘New Delhi

4, Union of India,
represented by
Secretary tc Government,
i Ministry of Defence, ‘
1 lNeu Delhi ~ Respondents
| I
1 ( Shri M,S. Padmarajaiah - Advocate )

o | " OgRDER
|
M, TV, RAMANAN, MEMBER(A)

Heard the learned ccunsel fer the soplicant

' T
and the learned Standing Counsel appearing feor the

resbonaents, The zpplicant had made 2 representation
J S ,
C Fh§ Controller General of Defence Acccunts

J/(CCDA for short) on the 16th of July, 1993, vide




y
i

Annexure A=5. He, however, filed this application
cn the 30£h of November, 1953, uwithout giving
csufficient time to R=3 tc dispose of the
representation. Learned counsel for the respondents
draus attention tb para 19 of the reply statement
filed on behalf of the respondents and ccntends

that the represenfation made by the applicént'to

the CGDA is still pending and no fipal ordér hes
been passed and in vieuw of this, he wculd request
the ccurt to issue a directicn tc F=3 tc ccnsider
that rppresentétion and dispoée it of vithin a.
rezscnable psricd eof time, Lesrned ccunsel for

the aoplicant does not object to this, Therefcre,
R-3 is directed tc ccnesider the representaticn

dzated 16.7.93 filed by the applicsent znd cispoce

it of :ithin & périod of tuc menthe frem the date

of receipt of & copy of this orcer, The application

is zccordingly disposed of with nc orcer as tc ccsets,

adl-
( T.¥. SANANAN )
MEMBIR (A)
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